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ordered and the enquiry is under pro-
gress. '

(c) The nature and extent of the pre-
ventive measures necessary to obviate the
recurrence of cases of this nature will be
determined after the findings of the CBI
enquiry become known.

“Pollution of lakes and rivers in the
country”

536. SHR1 AMAR ROYPRADHAN:
Will the PRIME MINISTER be rpleased
to state:

(a) whethey it is a fact that the lakes
and rivers of the country have been gross-
ly polluted and highly silted with organic
waste matter ang toxic effluents;

(b) if so, the details thereof; and

(c) the action taken to prevent this
by Government?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHR1 DIGVIJAY SINGH): (a) and
(b). No. Sir. However, the lakes and
those reaches of rivers which receive mu-
nicipal wastes from Class 1 and Class IT
cities and effluents from Industrial com-
plexes are often polluted.

(c) The Government of India has en-
acted the water (Prevention & Control of
Pollution) Act, 1974 and the Central and

the State Boards for the Prevention and
Control of Water Pollution have been

constituted to take necessary action for the
prevention and Control of Water Pollu-
tion under the provisions of the Act.
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